
CENTRAL Aa-HNIgTRAfflV-S TRIBUNAL, JABALPUR BiSNOi, JA3ALPUR 

Original Application No, 781 of 2003 

Jabalpur, this the 13th day of August, 200 4

Iion'ble Shri M .P* Singh, Vice Chairman

1 . Scat. Unail a Devi Rajput, aged about 

56 years, ty'o. late  Kunwar Sinc^n 
Rajput, Resident of 1162, Naya Mchalla, 
Than a Omti, Post-Jon esganj, Jabalpur.

2. Chandraliian Singh Rajput, 
aged about 26 years, S /o . late 
Kunwar Singh Rajput, resident of 

116 2, Naya Mohalla, Thana Crati,
past - Jon esganj, Jabalpur. . . . «pplio&:nts

(By Advocate - Shri K . S * Chouhan on behalf of Shri 
I‘i .3 • n)

V e r s u s

1. Union of India, through Secretary, 
Ministry of Production Defence,

Raksha Bhawan, New Delhi-no 001 .

2 . The Chairman, DGOF,

10, ASK Bose Road,
Kblkata (Weet Bengal) .

3. General Manager,
Vehicle Factory (Ministry of 

Defeice), Jabalpur-48 2 009 . .

(By Advocate - Shri P . Siankaran)

O R D E R  (Orel)

Respon Bents

By filing this Original Application the applicants hay

claimed the relief to quash the impugned order (Anne^ure

cw*. ^
A-l) and direct the respondent No. 2 to offer/vappointjmeit 

to the eloer son of applicant N o . 1.

2 . The brief a emitted facts of the case are that the 

applicant No. 1 is the widow of late  Kunwar Singh Rajput 

who was working as Chargenan Graae>~II unuer the respondent 

No. 3, i . e .  Vdiicle Factory, Jabalpur. The husband of the 

applicant No. 1 was ueclared completely ana permanently 

incapiciated from any kind of service in the Defence



* 2 *

Civilians establishment by a Medical Board. After he was

J

boarded outjhe has submitted an application for compas, don ­

ate ^>pointmant of his e l d ^ t  son i . e .  applicant No* 2 in 

the present OA. Tine case was considered by a Committee of 

officers as per the nouns prescribed by the Government of 

Inoia, Ministry of Defence to consiaer such cases. Points 

were allotted to various attributes such as pen si on/termin' 

benefits received* income of the family from other earning 

members, property i f  any held, number of dependents, 

number of unmarried daughters, nunber of minor childrdjn and 

le ft  over service of the employee. Out of total 100 mark£ 

marks are being allotted to above attrib u te  based on the 

norms. Because of nunber of pending cases and for non- 

availability  of vacancies for appointment on compassionate 

grounds, it  has been decided by the respondents that g, 

candidate should score minimum 55 marks to become eligible

for compassionate appointment out of 100 marks. After
No. 2

considering the case of the applicant/it was found th^t h e  

could
/secure  only 38 marks and h e  was not found eligible fcjr 

employment on compassionate ground. Hie respondents 

submitted that there are many case£ in which marte allott

were 38 to 5 4 but^pould not*provided onployment due to non-
)

availability  of vacancies. The respondents also submitted 

that they do not proviae any employment assistance to any 

family member of any deceased employee vino scored less 

than 55 marks.

3. Heard tine learned counsel for th e parties and pertised 

the records carefully.

4 . On giving careful consideration to the rival conten­

tions made on behalf of the parties, X find  that the \ 

applicant No. 2's case has bean considered only once Jpy
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th e  Board o f  O ff ic e r s  and th e c la im  o f  th e  app lican ts  v/as 

r e je c t e d ,  As p e r  ttie p o l ic y  framed by th e  M in is try  o f  

Defdrice, Governrnent o f  Inc3ia v id e  l e t t e r  Ho. lQ /9(4 )/824« 

99/1998-D(Lab), dated  9 , 3 , 2001 and by th e  Aimy Headquarters 

le t td T  Ko, 93669/Policy/OS-.SG(I), dated  30.7.1999 as 

r e fe r r e d  to  i n  th e  r ^ l y  t o  OA N o. 22/2004y. 'I3ie requests 

f o r  appointment on cotr^assionate ground i s  to  be  con sid ered  

by  th re e  con secu tive  Boar<^. th is  case  the respondaits 

h ave  not fo llo w e d  th e  p o l ic y  framed by *t3i e Airfty Headquartejs- 

and I 'l in is try  o f  Def d ic e . A ccord ing ly ,: th e  o rd e r  dated 

3.7 . 20 0 3 i s  l i a b l e  t o  be  quashed.

5 . 3:n view  o f  th e a fo re s a id  observations,^ I  qu a^  and 

S e t a s id e  th e  impugned o rd e r  dated 3rd Jtsly#>-2003 

(AnngKure A ~ i) and d ir e c t  th e  re s p o n d ^ ts  to  recon sid er 

taie case o f  th e  a p p lica n t No, 2 f o r  appointment on 

corapassionate ground in  viev/ o f  th e  p o l ic y  framed by th e  

Army Headquarters and M in is try  o f  Defence# r e f e r r e d  to  

ab ov^  and ta]>ce a d ec is ion  by passing a speaking, reasoned 

and d e ta i le d  o rd e r  w ith in  a p e r io d  o f  th r ©2 months from 

th e  da te  o f  r e c e ip t  o f  a copy o f  t h is  order,,

6 , A cco rd in g ly , th e  O r ig in a l A p p lic a t io n  stands d isposed 

o f .  No c o s ts ,

Singh)
V ic e ' Ch a i rmsn

»SA»

.................. ..............................

(2/ o?r«JicF; fv
h) ............ ■
W stq,,. arasij, iOTiBte "




